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Limaye and Mr. Nath Pai, why it was not
clubbed with the other Short Notice Ques-
tion. [ have got a copy of that. That
relates to Islamabad. This question is about
the labour situation  That was the difliculty
about it,

Now, we adjourn for lunch and meet
aguain at 2-25 P.M. -

13.20 hrs.

The Lok Sabhu Adjournea for Lunch il
Twenty-five minutes past Fourte=n of
the C.ock.

The Lok Sabh. re-assembled after Lunch
ar (wenty-veven minuie: past fourteen
of the Ciock

|Mr. Speaker jn the Chair.)

MATTER UNDER RULE 377 —Conrd.
Industrial Liceacing Policy—Conrd.
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SHRI HEM BARUA (Mangaldai) :
On o point of order. This particular issue

MARCH 18, 1970

Rule 377 2n

raises two vital points, One is that the
hon. Minister has by passed Parliament
when it Is sitting. Another is that he made
a statement relaxing his policy just on the
ove of the FICCI conference.

MR. SPEAKER :
allowed this,

That was why 1|

SHRI HEM BARUA : 1 want the
lion, Minister to clarily these vital points
which arise out of this, because this would
le:d to 1he conceatration of capital in the
hands of a few, and the impression in the
countiy is this that the hon. Minister was
pressurised by some people, some industria-
lists and some businessmen 1o make these
conces=ion.

MR. SPEAKER : 1 allowed it
because of that.

only

wt T femm g (feame) @ wifen
FI=fa &Y FaT 77 0% &)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : My point of order is this, I would
like to know whether Government can take
these gd hoe decisions by making announce-
menls on various occasions just on :he eve
of the session. This is not the only
occasion when such a thing has happened,
because Shri Khadilkar has made similar
disclosures about the insurance premia when
Parliament was just going to meet. This
is a bad habit developing umong them, and
this amounts to by passing the spirit of
democracy. I would request that you may
issue a directive to hon. Ministers not to
make <uch announcements as they like
outside the House.

SHRI S. M. BANERJEE (Kaopur):
I also feel that by making these announce-
ments outside the House, this House is bzing
treated very shabbily by the hon. Ministers,
After all. we are all elected Members of
Parliamept, and the hon. Minister should
aunnounce any major decision which he wants
10 take, on the floor of the House ; other-
wise, it would mean treating this House with
contempt.

My second point is that there should be
a discussion on the Dutt Committee™ report
on the accumulated monopolistic wealth



225 Matter under

of all concerns, because we know that even
after an inquiry was instituted, a licsnce has
been granted to  the Ri‘la House [tis
some=thing extranrdinary. 1 hope we shal
be given an opportunity to discuss this. |
alsy hope that yor would issuz a  directive
tn the hon, Ministers not to do this kind of
thing in the future.

SHRI 5. R. DAMANI (Sholapur): I
would liks 1o submit that nothing of im-
portance has been announced by tne hoa.
Minister ou'side the House. Ceriain clari-
fications were required, and the hon,
Minister had just given thos: clarifications
outeide the House Tt cannot be said that
even clarifizations cannot be given outside
the House, So, the point of order which
has been raised is not relevant.
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MR- SPEAKER : This is no point of

order.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): Two objections have been
raised by the hon. Member. The first objec-
tion concerns the gquestion whether the
policy which we have enunciated ought to
bave been announced in the House afler
consultiog the House. Shri Madhu Limaye
has said that there was no justification
for Government to enunciate that policy
two or three days before the House met for
this session.

SHRI MADHU LIMAYE : Less than

two days
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SHRI F. A. AHMED: The other
objection which has been ralsed is that
while the House is sitting, some other policy
has been enunciated without placing the
matter before the House.

Incidentslly, he has also raised the
question that the House has not been pro-
vided with an opportunity of discussing the
matter relating to the recommendation made
by the Dutt Committee.

I wou'd take the third point first and
point out that so far as we are concerned,
we have laid on the Table the Dutt Com-
mittee Report. [t was naturally left to the
House to discuss it.

st ayg o 7 WA T W

FTATY &7 arer fear av ) IAF R A
A Az fFar

SHRI SHRI CHAND GOYAL :
have moved
pending,

We
in the mater ; motions are

SHRI F. A, AHMED :  We would have
no objection in discussing the matter.

st Ay famd : A7 FTeES ®
FuT | IR AT far 27 gwATe 9
At ACETTY FTHETT AT SAtIT AT B,
IO T 20

SHR! F. A, AHMED : Any member
could have givzn notice of a motion.

SHRI MADHU LIMAYE: We have.
|19 g Ag} & gadtr ) arfza faa
Tar &

ot tfw T (q@) ;184 ¥ Afew
feay mar & |

SHRI F. A, AHMED: So far ns
Government are concerned, we feel that this
mittsr ought to have Lbeen discussed in the
House befuore we tcok a decision. But we
cou'd not indefinitely for it to be discussed
here, Therefqe we had 10 take into
consi-leration the recommendatians made by
the Planning  Cominission, the ARC and
Also the Duit Commitiee and have consulted
plher  bodies generally then we took certain
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declsions regarding those matters. As socon
as the House met, we laid the published
Notifications also on the Table. I have no
objection to a discussion  Any day it. can
b= discussed. If any Notifications are called
for, after considering the views of the
House, we can certainly modify any of the
decisions and principles enunciated in that
policy. 1 have no objection to the matter
being discussed if the House so desires.

As for the point that Government ought
not to have published the notification two
or three days before the House met in so
far as the policy was concerned, I submit
Government have taken these decisions on
the basis of material which was before them.
It is for the House to consider the decisions
taken bv Goverrment and make suggsstions,
and we will give our utmost considerations
'o them.

So for as the notification issued on 13
March is concerned, it is not a nutification
which enunciate: any policy ; it is a clari-
fication of the policy enunciated which was
notified on 18th February. Therefore, it is
not necessary for us to place that matter
belere the House.

wit wy foed : oF wEEET wE AT
377 A7 fmar B owEr # fa ooE
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x?

SHRI F. A. AHMED : This question
goes into the merits of the policy which has
been enunciated. May I tell the hon
member that so far as the new policy
enunciated is concerned, it looks after the
cuestinn  whether some restrictions should
be placed ia the way of the monopolies ?
As the hon. member knows, we have laid
down a policy that for an investment of
upto ome crare and involving foreign
exchange of 10 per cent or Rs. 10 lakhs,
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no licence is necessary except for the 20
larger houses,

it wy fodr - o1 ATEERE ¥
¥

SHRI F. A. AHMED : Similarly it is
for the firs' time that we have given statu-
tory protection to small scale industries ;
we have increased some items aad are also
considering whether further item cannot be
add-d to them s> that statutory protsction
is given for the development of small scale
industry,

Then, also, for investmeni between Rs, |
and Rs, 5 crores we have said that larger
houses will not be generally allowed tn
enter in that category.  Only in respect of
investment above Rs. 5 crores for heavy
investment or under the core sector, we will
consider the application of the larger houses
on the basis of priority with regard to
industrics which will be reguired in our
country and  there thev will be allowed 1o
file applications and the matters will be
taken into consideration.

st frg w7 Wt : #m gz gefeaw
afedt vt & famme A 27
gy dars fom @ w3 2

MR. SPEAKER : The question before
us was about the statement on major policies,
The healiny convention that has been
followed and that should be followed here
is that on all new or major policies, imme-
diately after the meeting of the House, if
that is possible, the matier should come
before the House, but in this case the pos'-
tion tiken by the Minigter iz that the
notification was in the nature of a clarifica-
tion of a policy already enunciated.

SHRI MADHU LIMAYE :
hours before the House to meet.

Thitty six

MR. SPEAKER : Evenif it is so, the
practice is that immediately following that
the Minister makes a statement in this
House also, and .that we discuss it at
the earliest moment.

2%
14.46 hrs.

Demands for Grants on Accoant
1970-71—Contd;

MR. SPEAKER : About the other
matter, vote on account, I discussed it
yesterday with the Minister and the many
issues that were raised by way of points of
order. The Minisier informed me about the
whole position, but T want that the House
should also be informed of it, before T give
my ruling,

SHRI NATH PAT (Rajapur) : The next
time he comes to see you in your chamber,
please semd for us, so that we can assist
you,

MR. SPEAKER : You assisted me in
this House very well.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Yesterday efter the general debate
on the Budget was over and before the
Demands for Grants on Account were pat
before the House, certain points were raised
regarding the provision of Rs. 175 crores for
special asvistance to the States. 1 had tried
to explain that this provisicn was by way of
loans and advances and that it did not
involve the concept of a new service. I find
that there is still some misunderstanding on
this point, and therefore I want to make it
clear that the entire assistance to the Siates
under this provision of Rs, 175 crores will
be given bv way of recoverable loans. The
word ‘“‘assistance” was used only in the
general sense and in accordance with the
established usage. For instance, cven loans
given for plan schemes and other purposes
have been referred to as assistance in the
Notes on Demands for Grants.

The question was also raised whether
these special loans to the Stetes will be
given in accordence wilh certain general
principles which would be applied equally to
all States. 1 wish to make it clear that this,
in fact, is the case, A the Prime Minisier
meotioned in her reply 1o the general debale,
the purpose of this provision is to enable
the Siate Governments to take up worth-
while plan progiamines in all those cases
where, despite (heir very best effoits and
after takiong into account all plan as istance
and the devolution of resources as recom-
mended by the Finance Commission, the
States concerped etill have gaps in ticir
resources.



